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MR. CHAIRMAN: In view of the fact that 
serious allegations were made the other day, 
the Minister has made a statement and he has 
denied them. I would very much like to be 
satisfied that the people who made the 
allegation had something to go by and that I 
can do only in my Chamber. 

 

 

THE PUNJAB REORGANISATION 
BILL, 1966 

MR. CHAIRMAN : I proceed now to the 
legislative business. The Punjab Reorgani-
sation Bill, 1966. 

THE MINISTER OF HOME AFFAIRS (SHRI 
GULZARILAL NANDA) : Mr. Chairman, I beg to 
move : 

"That the Bill to provide for the re-
organisation of the existing State of Punjab 
and for matters connected therewith, as 
passed by the Lok Sabha, be taken into 
consideration." 
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SHRI GULZARILAL NANDA : Sir, I shall 
try lo bring out very briefly some of the 
special features of the Bill and its main 
provisions. 

Sir, in any scheme of reorganisation the 
important aspects are : 

(1) Demarcation of the boundaries of the 
new units. 

(2) Providing a fresh basis for repre-
sentation to the various Legislatures, firstly, in 
order that there may be a redistribution of the 
number of representatives to these 
Legislatures; secondly, allocation of sitting 
members; and thirdly, in this case specially 
because of the approaching general election 
what would be the position of the new States 
in respect of the number of representatives at 
the time of the new elections. 

(3) The third and important aspect is the 
question of assets and liabilities of various 
kinds; the principles on which they have to be 
apportioned, the initial arrangements, and how 
any disputes that may arise will be settled. 

(4) Provision has to be made for carrying 
on the administration which involves the 
determination of the initial strength and 
composition of the various cadres; allotment 
of the personnel; and the constitution of the 
Public Service Commission. 

(5) The operation of the various institu-
tions and projects in which these units have 
common interest, and the definition of the 
rights and liabilities of these units in respect of 
these institutions and projects. 

In this case, Sir, the important categories' 
are the High Court, the Bhakra-Nangal and 
Bias projects and the number of corporations 
and companies. 

I shall take up one subject after another. 

The first thing that naturally, necessarily 
figures in the reorganisation of a State, and 
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in this case the existing State of Punjab, is the 
formation of new units and the determination 
of their territorial content. We take up Part I! 
of the Bill. Clause 3 relates to Haryana and 
sets out the territories which the new State 
will comprise. Clause 4 concerns the 
formation of the Union territory of 
Chandigarh and the areas which belong to it. 
Clause 5 sets out the territories in the existing 
State of Punjab which will be rred to the 
Union territory of Himachal Pradesh. Then 
clause 6 states that the rest of the area of the 
existing State of Punjab will be the new 
Punjab State. The question will arise as to 
what was the basis for this scheme of 
distribution, how are the lines being redrawn. 
I need not narrate all the past history bearing 
on this event. The facts are well known. This 
question came up before the House here on 
several occasions in different forms. It may 
be recalled that the Parliamentary Committee 
on the demand for Punjabi Suba in its report, 
which was presented to this House on the 
18th of March, 1966, had recommended the 
reorganisation of Punjab on a linguistic basis. 

[THE  VICE-CHAIRMAN  (SHRI  M. P. BHAR-
CAVA)   in  the  Chair] 

It also re-ommended the transfer of certain 
areas of the State to Himachal Pradesh. The 
Committee had also suggested the 
appointment of a Commission for suggesting 
necessary boundary adjustments anions 'he 
States of Punjab and Haryana and the Union 
territory of Himachal Pradesh. We appointed 
a Commission under the Chairmanship of a 
Judge of the Supreme Court to go into this 
matter. The Commission wa3 constituted on 
the 23rd of \pril this year. It started 
functioning within a few days and submitted 
its report on the 31st of May, 1966. Copies 
of the report were laid on the Table of the 
House and circulated to the Members. The 
recommendations of the Commis'ion were 
unanimous except regarding the Kharar 
tehsil. We decided to accept all the 
recommendations which were unanimous, 
but in this case as regards this Kharar tehsil 
the Commission itself could not come !o a 
unanimous conclusion. Therefore, we had to 
apply our minds to a proper solution of the 
problem that arose. And we decided that 
Chandigarh, capi:al of the Slate, which is at 
present not included in either of the regions, 

should be kept as a separate entity and the rest 
of the Kharar Tehsil should be divided 
between the States of Punjab and Haryana 
along the present regional boundary. 
2 P.M. 
There remained one other question in this 

context.   That was about the Naya Nangal 
Notified Area.   In the course of the detailed 
examination made by the Punjab Boundary 
Commission, it was noticed that while dealing 
wilh the Una Tehsil the Commission had gone 
by Development Blocks with the result that the 
Naya Nangal Notified Area, which lies 
between the Una and Anandpur Sahib Blocks, 
was not specifically covered by their 
recommendations.    The Commission had no 
doubt indicated that the industrial complex in 
this area should remain in Punjab which meant 
that the Naya Nangal \rea should go to Punjab.    
However, we sought  a clarification from the 
Chairman of the Commission and after 
consulting his other colleagues who served as 
members of the Commission, he was good 
enough to confirm that their  intention was that  
the Naya Nangal Notified Area should remain 
in   Punjab.     The   territories   of   the   new 
State of Haryana and the Union territory of 
Chandigarh as well as those to be transferred to 
Himachal Pradesh shown in this Bill have been 
worked out on this basis. By  and large, the 
boundaries of the new States  of Punjab   and 
Haryana make  no change in the existing 
regional boundary and the  areas  to  be  
transferred  to Himachal Pradesh mostly come  
from the hill  areas of the Hindi region. 

Now, I come to the next subject about the 
representation to the Legislatures. This is Part 
III of the Bill and I will summarise these 
provisions. At present there are 11 members in 
this House, in the Rajya Sabha, representing 
the existing State of Punjab. The Bill provides 
for five seats in this House being allowed to 
Haryana and 7 seats for Punjab. In addition, 
representation for Himachal Pradesh is being 
increased from 2 to 3. Of the 11 existing mem-
bers, it is proposed to allot 1 member, who 
belongs to the territories to be transferred to 
Himachal Pradesh, to fill the extra seat 
proposed for that Union territory. Originally, 
we had provided that of the remaining 10 
members, 4 may be allotted to Haryana and 6 
to Punjab. There was, however, considerable 
opinion amongst the representatives of 
Haryana that having regard 
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[Shri GuJzarilal Nanda.] 
to the fact that of the existing 10 members, 3 
belong to Haryana areas and 7 to areas which 
would remain part of Punjab, the two new 
vacancies should be allotted to Haryana. 
Accordingly, para 1 of the Fourth Schedule 
was amended by the other House. Now, the 
position would be that the 7 seats intended for 
Punjab would be filled by 6 persons belonging 
to the areas whkh would form the new State of 
Punjab and 1 person belonging to the Haryana 
area. The 5 seats intended for Haryana would 
be filled by 2 persons belonging to the 
Haryana area and 1 person belonging to the 
area which would form part of the new State 
of Punjab, leaving 2 vacancies in the seats 
allotted to Haryana. 

Then I will say a few words about the 
Legislative Assembly. There are 154 members 
at present. Of these, 54 will become members 
of the Haryana Assembly, 13 will become 
members of the Himachal Pradesh Assembly 
and the remaining 87 will become* members 
of the Assembly of the new State of Punjab. In 
the Bill, as introduced, we had provided for 62 
members for the Haryana Assembly until the 
next general elections by including in it 8 
members of the existing Legislative Council of 
Punjab, elected from the Haryana area, in 
addition to the 54 members of the existing 
Legislative Assembly. When the Bill -was 
before the other House, a doubt was expressed 
whether it would be a proper course, whether 
it would not be a better course if we could rely 
on arti:le 4 of the Constitution to have an 
Assembly consisting of 54 members for 
Haryana until the next general elections. We 
thought that that was the better course. So, the 
Bill was amended to have 54 members only in 
this Assembly. 

The Legislative Council of Punjab is pro-
posed to be reconstituted with a strength of 40 
members in respect of the new State of 
Punjab. Consequential provisions have been 
made in clause 22 of the Bill. 

For the next general election to the Lok 
Sabha, Haryana will have 9 seats, Punjab will 
have 13 seats and 6 seats will be allotted to 
Himachal Pradesh inclusive of the A seats 
already allotted to that Union territory. 
Provision has also been made for allotting 1 
seat to the new Union territory of Chandigarh.    
The Legislative Assembly 

of Punjab to be constituted after the next 
general elections will have 104 seats and that 
of Haryana will have 81 seats. For the 
Himachal Pradesh Assembly, we had provided 
for 54 seats to be filled by dire-t election, in 
addition to the 3 seats which may be filled by 
nomination under the Government of Union 
Territories Act, 1963. There was, however, a 
feeling in the other House that Himachal 
Pradesh should have a larger Assembly. 
Clause 24 of the Bill was, therefore, amended 
to increase the number of seats to be filled by 
election to 60. Provision has also been made 
for reserving seats for Scheduled Castes and 
also for Scheduled Tribes in Himachal 
Pradesh. There will be no Scheduled Tribes in 
Punjab and Haryana. The other provisions of 
this Part relate to delimitation of constituen-
cies and other consequential matters. Now I 
have covered that important part of the Bill 
relating to the representation in the various 
bodies, in the various Legislatures. 

The next subject of importance, as I 
mentioned at the outset, would be the question 
of the apportionment of assets and liabilities. 
This has been dealt with at very great length 
here and this covers various aspects such as 
land and goods, treasury and bank balances, 
investments and credits, assets and liabilities 
of State undertakings public debt and at the 
end there is a very important provision, that is 
clause 65 which reads :— 

"Where, by virtue of any of the provisions 
of this Part, any of the successor States 
becomes entitled to any property or obtains 
any benefits or becomes subject to any 
liability, and the Central Government is of 
opinion, on a reference made within a period 
of three years from the appointed day by any 
State that it is just and equitable that that 
property or those benefits should be 
transferred to, or, shared with, one or more 
of the other successor States, or that a 
contribution towards that liability should be 
made by one or more of the other successor 
States, the said property or benefits shall be 
allocated in such manner, or the other 
successor State or States shall make to the 
State primarily subject to the liability such 
contribution in respect thereof, as the 
Central Government, may, after consultation 
with the State Governments concerned by 
order determine." 
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There is the matter of Services of which I 
made mention. The provisions in Part IX of 
the Bill relating to Services follow the same 
pattern as the one adopted in the previous 
reorganisation laws. We had provided in the 
Bill that the existing Public Service 
Commission of the State might continue as the 
Public Service Commission of the new State 
of Punjab and that Haryana might set up a 
separate Commission. This provision was 
made on the lines of the corresponding 
provision in the Bombay Reorganisation Act. 
The representatives of the States, however, 
expressed their desire that the existing 
Commis-ion might be dissolved and the 
Chairman and Members thereof may be 
allocated to the two States as was done in the 
States Reorganisation Act in respect of certain 
Public Service Commissions. Clause 85 was, 
therefore, amended accordingly and the 
provision is made on these lines. 

Another important subject which I men-
tioned at the outset was how we dealt with 
various institutions and projects. Among 
others was the question of the High Court in 
the first instance. Then there was the question 
of important irrigation power projects like 
Bhakra-Nangal and Beas projects and various 
institutions, corporations etc. 

About High Court—this is part IV—the Bill 
provides for a common High Court for Punjab 
and Haryana and the Union territory of 
Chandigarh with its seat at Chandigarh. 
Chandigarh, as is now very well understood, 
would be the joint capital of the two States. 
Obviously, the constitution of a common High 
Court would, from all points of view, be 
beneficial, convenient and would serve all 
interests of both the Bar and the public, and in 
the circumstances, in which we are placed, this 
will be the one , way by which the least 
dislocation will be caused. Article 231 of the 
Constitution envisages the setting up of such 
High Courts. 

This part also contains a detailed provision 
regarding High Courts which are modelled on 
the previous reorganisation laws. I may 
straightaway indicate that if there is any 
feeling that a common High Court is not 
liked, is not acceptable, well, it is open to the 
States to consider the matter and take any 
decision they find more suitable. But, in any 
event, the arrangement has to be 

there now and this is the best arrangement that 
can be made for the purpose. 

Then comes the very important question of 
Bhakra-Nangal and Beas projects. I should 
like to state this position very clearly. Part VII 
of the Bill contains special provisions in 
respect of the Bhakra-Nangal and Beas 
projects. At present in accordance with the 
agreement between Punjab and Rajasthan the 
benefits of the Bhakra system are being shared 
by the two States roughly in the ratio of 85 
:15. Both the State Governments have 
provided necessary funds for the construction 
of this huge project which is a standing 
example of co-operative venture between the 
two States and I think it should be 
encouraging for the purpose of dealing with 
similar situations later on. 

With the reorganisation of the existing State 
of Punjab, Rajasthan's interest in the project 
will remain unaffected, but the interest of 
areas which will cease to be part of Punjab 
and the new State of Punjab will have to be 
suitably defined. Out of the total cultivable 
commanded area of 58.61 lakh acres served 
by the Bhakra system, about 37.7 per cent, 
would lie in the new State of Punjab, 46.7 per 
cent, in Haryana and the rest in Rajasthan. The 
irrigation system from the three main rivers, 
namely the Ravi, the Beas and the Sutlej are 
interlinked. They require integrated and co-or-
dinated operation for the optimum utilisation 
of the waters in these States. 

SHRI GULZARILAL NANDA : He can put 

questions later on. 

THE   VICE-CHAIRMAN (SHRI M.    P. 
BIIARGAVA) : He is not yielding. 

t[   ] Hindi transliteration. 
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SHRI GULZARILAL NANDA: All right. 

We can take it up. At present the operation of 
the project is done by the Government of 
Punjab, except that on the power side the 
Punjab Electricity Board takes the place of the 
State Government. As a result of 
reorganisation, both Punjab and Haryana will 
have substantial interest in this project, but its 
main components will lie either in Himachal 
Pradesh or in Punjab. We have, therefore, 
provided that the rights and liabilities of the 
existing State of Punjab in this project shall be 
apportioned amongst the successor States in 
such manner as may be agreed to between 
them, but if no agreement is reached within 
two years, the Central Government will 
determine their relative rights and liabilities by 
an order. For the administration, maintenance 
and operation of the main components of the 
project as also certain other connected 
irrigation works, provision has been made for 
a Management Board in clause 79. This Board 
will have representatives of all the beneficiary 
States, including Rajasthan. There will also be 
some representatives of the Central 
Government and the Chairman will be 
appointed by the Central Government. The 
main function of the Board will be to regulate 
the supply of water and of power in 
accordance with the subsisting agreements 
between Punjab and Rajasthan and the 
agreement that may be reached between the 
successor States'.   These provi- 

t[   ] Hindi transliteration. 

sions were generally welcomed in the other 
House. 

For the effective functioning of the scheme 
embodied in this clause, it was considered 
necessary to include some more sub-stations 
and also the main transmission lines within 
the perview of the proposed Management 
Board. In view of the heavy responsibilities 
that would devolve on this Board, it was 
considered desirable to have a whole-time 
Chairman and two whole-time members for 
the Board in addition to the other 
representatives mentioned in sub-clause (2) of 
this clause. The clause was amended 
accordingly. 

Beas project is another big venture in this 
area. The complex and inter-dependent system 
of irrigation and power in this region would 
be further complicated with the completion of 
this project which is now under construction. 
Both the units of this project, namely the 
Beas-Sutlej Link project and the Pong Dam 
project lie in the territory of Himachal 
Pradesh. Like Bhakra project, this project is 
also a joint venture of the Punjab and 
Rajasthan Governments and after 
reorganisation, Haryana and Himachal 
Pradesh will" also have some interest in this 
project. It has, therefore, been provided that 
the rights and liabilities in respect of this 
project should also be shared amongst the 
successor States by agreement and failing that 
by an order of the Central Government. For 
the construction of the project, a Board similar 
to the Bhakra Management Board is contem-
plated. 

The composition of this Board will be 
determined later, but it is intended that all the 
beneficiary States should have representatives 
on this Board. The construction will be 
undertaken by the Central Government on 
behalf of the successor States and the State of 
Rajasthan and when the major components of 
this project are completed it is intended that 
their administration, maintenance and 
operation should be transferred to the Bhakra 
Management Board. The entire scheme has 
been conceived in the interest of the areas 
which have to derive the maximum benefit 
from this great project. I shall deal with the 
other questions of Part VII. Part VII of the 
Bill relates    to  certain    corporate bodies etc. 
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Clause  67 provides for the existing   State 
Electricity Board and the State Warehousing 
Corporation being continued as inter-State 
bodies and also    contains necessary provisions    
for    the    dissolution of these bodies within one  
year on  reorganisation. The intention is that the 
new States would set  up  their own Electricity 
Boards    and Warehousing    Corporations    
within      this period. Clause  69 deals with*  
State Financial Corporations. At present this 
Corporation is serving not only the existing State 
of Punjab but also the Union territories of 
Himachal Pradesh    and Delhi.    We  have 
iherefore provided  that it should continue to 
serve these areas, but if at any time it becomes  
necessary  to   reconstitute   or  reorganise or  
dissolve    this body,  there    is necessary  
provision  for doing   so.  Clause 70 contains a 
provision similar to the one included    in  the    
Bombay  Reorganisation Act, 1960, to enable the 
State Governments to draw  up.  in advance  of 
the date    of Reorganisation,  schemes     for 
reorganising certain co-operative  societies so 
that  they could be put into effect from the date 
of reorganisation. Clause 71 of the Bill is an 
ancillary provision which enables the State 
Governments to set up co-operative banks 
without prior licence of the Reserve Bank within  
3 months of reorganisation. Clause 72 contains a 
general  provision regarding statutory   
corporations which will  become inter-Stale in   
character as a result of reorganisation or continue 
to serve the needs of the successor    States.    As    
the Punjab University and    the    Punjab 
Agricultural University would  be serving the  
areas at present they are serving, it has been pro-
vided that  the    successor    States    should 
make such grants to these bodies as may be 
determined  from time to  time. It has also been  
made clear that  the Shiromani Gurdwara    
Parbandhak    Committee constituted    under    
the Sikh Gurdwaras Act, r  192f would be    
covered    by   clause 72. Clause     73  deals with   
certain companies which would be serving the 
successor States after reorganisation.   When the  
Bill    was being considered in the Lok Sabha, 
some more   companies   were    included in  this 
clause  so that   they too   could  serve  the 
successor  States after reorganisation.   The 
interest of the existing State of Punjab will be 
shared among the successor States and the Board 
of Directors would be suitably reconstituted. 
Clause 77 provides for facilities   in  certain    
State    institutions being 

continued by the respective States to which 
these institutions may go after reorganisation. 

These are the main provisions of the Bill 
and I hope that it wil! be realised that the 
object of this reorganisation is the promotion 
of economic or other interests of these 
reconstituted units and that after this 
reorganisation there will prevail a spirit of co-
operation and whatever questions arise which 
may naturally be out of a big operation, will 
be settled in a„ spirit of amity, understanding, 
etc. and that all these units will make progress 
and nothing will happen which will hinder that 
progress by any kind of feeling.or estrange-
ment or bitterness and that the future of these 
units will be a very bright one. Sir, I have 
done. 

The question was proposed. 

 
"Provided that no Bill for the purpose 

shall be introduced in either House of 
Parliament except on the recommendation 
of the President and unless, where the 
proposal contained in the Bill affects the 
boundaries of any State or States specified 
in Part A or Part B of the First Schedule or 
the name or names of any such State or 
States, the views of the Legislature of the 
State or, as the case may be, of each of the 
States both with respect to the proposal to 
introduce the Bill and with respect to the 
provisions thereof have been ascertained by 
the President." 

 



6273 Punjab Reorganisation       [RAJYA SABHA] Bill, 1966 6274 
 

 

"The State shall not deny to any person 
equality before the law or the equal 
protection of the laws within the territory of 
India." 

"In recommending adjustment ordinarily 
the Tehsil may not be broken up unless the 
circumstances are so compelling that the 
division of Tehsils may become 
unavoidable." 

"The State shall not discriminate against 
any citizen on grounds only of of religion, 
race, caste, sex, place of birth or any of 
them." 
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"Subject to the provisions of article 333, 
the Legislative Assembly of each State 
shall be composed of members chosen by 
direct election.... Provided that the total 
number of members in the Leigslative 
Assembly of a State shall in no case be 
more than five hundred or less than sixty." 

"Subject to the provisions of article 333, 
the Legislative Assembly of each State 
shall be composed of members chosen by 
direct election." * * * "Provided that the 
total number of members in the Legislative 
Assembly of a State shall in no case be 
mort than five hundred or less than sixty." 

"(a) after entry 4, the following entr; 
shall be inserted, namely :— 

'4A. Haryana .....................     54'"; 
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DIWAN    CHAMAN    LALL:  I  do not 

want to interrupt my hon. friend, but may I 
draw his attention to article 2 of the 
Constitution ? 

SHRI V.    M.    CHORDIA :    Regarding 
what? 

DIWAN CHAMAN LALL :  Article 2. 

 

"Parliament may by law admit into the 
Union, or establish, new States on such 
terms and conditions as it thinks fit." 

 

THE  VICE-CHAIRMAN    (SHRI  M.   P. 
BHARGAVA) :  I hope you   have   read   the : 
Proclamation where it is said : 

"the operation of the following provi-
sions of the Constitution in relation to that 
State is hereby suspended, namely . 

'so much of the proviso to article 3 as 
relates to the reference by the President 
to the Legislature of the State;'" 

And you, Mr. Chordia, referred to article 3.   
Anywhy, the Home Minister will reply. 

SHRI    GULZARILAL    NANDA :   Now 
the hon. Member    must   be experiencing some    
real    difficulty.  I will not question that. I 
won't say that he wants to obstruct the passage 
of this Bill; T won't say that, but I am sure that, 
if he had given a little more thought to the 
objection that he has made, he would" have 
himself found that there is no basts for the 
difficulty that he is experiencing.      These 
things were dealt wilh in the Lok Sabha, but I 
am not going to say that that   is the  reason and    
my answer    to the    question raised  here.    I 
shall answer the question  here. Sir,    you have 
already pointed out to one clause of that  
document, to the Proclamation itself. Now that 
is the answer so far as the Member's objection 
based on article 3  is concerned—the question 
of consultation. Now as is evident, the 
President, by virtue    of that Proclamation,    
has assumed all    the functions of that 
Assembly* which includes the passing of laws  
also.    Now here this is a mere matter of 
consultation and certainly that is not excluded 
from the purview of that    Proclamation,  the 
consultation  process that   has  been omitted    
for that reason. That is,   those functions    do 
not exist now, and it is not obligatory on the 
President   to  refer to  that Assembly, and it 
really cannot be done. 

Then the other question, the main question 
was about article 170. Now there, well, the 
hon. Member, Diwan Chaman Lall, has 
referred to article 3—that is all relevant. But 
much more relevant isy rather the next article, 
article 4. Now here, if the hon. Member takes 
the trouble to go through that, it will answer all 
his problem. Here was the problem and it was 
understood by the makers of the Constitution 
that from time to time reorganisation may have 
to be effected and that will bring in its wake 
certain situations and, well, certain steps may 
have to be taken, which may not be strictly in 
conformity wilh the Constitution. Now shall 
We say that in every case we come to 
Parliament and have an amendment of the 
Constitu- 
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tion for all those variations Certainly that 
would have been a very dilatory and difficult 
and unpractical procedure, and. thereore, this 
article 4 has covered thi. ground and it enables 
Parliament to make laws which could be in 
conflict with some provisions of the 
Constitution; it gives that latitude, but it also 
makes it clear that that change made for the 
particular purpose of the reorganisation in 
certain cases will not mean that the article 
itself has been amended. It is only that that 
purpose is to be served for that occasion. 
Petitions may be made, of course. Everyday 
petitions can come and they can go to courts 
and petitions can come here. But if we were to 
let our work to come to a standstill on account 
of that then no progress can be made. There is 
no question of equality before the law or 
anything of that kind here. It will take a lot of 
time for me to understand if this has any 
bearing on the question now before the 
House. There is no question of any 
constitutional provision coming in our way" 
now. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARG.WA) : After hearing the Home Min-
ister, I see no point in the point of order raised 
by Shri Chordia. Moreover, it is not for the 
Chair to interpret the Constitution. It is for the 
law courts and they will take care of their 
function. 

Sum RAM SINGH (Uttar Pradesh) : Sir, I 
thank you very much for giving me this 
opportunity to give my views on the Punjab 
Reorganisation Bill, 1966, which is before the 
House. While I welcome this Bill, I wish that 
this Bill had been brought at least six years 
before, so that we could have saved so many 
lives and we could have avoided the loss of so 
much of property. In 1956 when the report of 
the Reorganisation Commission was presented 
to the country, the Government of India 
accepted in principle, the reorganisation of the 
entire country on a linguistic basis. When that 
principle was accepted as far back as 1956, I 
cannot understand why the Government took 
ten long years to bring forward this Bill. The 
Government ■concedes popular public 
demands only after there has been a lot of 
agitation and bloodshed. It was the sacrifice of 
Shri Ramulu which was instrumental in bring-
ing about the reorganisation of the former State 
of Madras into the States of Madras and 
Andhra Pradesh on the linguistic basis.    Even 
after the creation of Andhra 

Pradesh, the Government did not bother about 
other bilingual States. As a result of that there 
were many agitations in Bombay and 
ultimately after much loss of public property 
and losing many precious human lives the 
Government had to re organise the bilingual 
State of Bombay into the linguistic States of 
Maharashtra and Gujarat. As far as Punjab is 
concerned, the ruling party would not asrree 
and after several demonstrations, protests and 
hunger strikes, which resulted in a lot of 
bloodshed in the villages and towns, the 
Government conceded the just demand of the 
Punjabis. Most of the opponents of the 
Punjabi Suba are still of the view that this 
demand is purely communal. Those who 
argue in that manner forget that Punjabi is a 
language quite distinct from Hindi and it is 
spoken and read widely in many areas of 
Punjab and the popular demand was for 
creating two separate States on the linguistic 
basis, one for the Punjabi-speaking and the 
other for the Hindi-speaking people, so as to 
help the two languages to develop. Therefore, 
in the larger interest of the people of the 
Punjab, the reorganisation on the linguistic 
basis is a right step. When I say that let me 
make it clear. Sir, that I am one of those who 
firmly believe that India is one country and 
those who talk of self-determination do not in 
any way serve the national cause. What is this 
self-determination for ? How can one, even in 
his wildest imagination, talk of such a thing ? 
I am opposed to that firmly and emphatically. 

Now, Sir, coming to the various provisions 
of this Bill, I feel that in spite of the fact that 
the Government took so many years to 
concede the principle of a linguistic State so 
far as Punjab is concerned, the Punjabi Suba 
that they have given is truncated and it does 
not fulfil the aspirations of the Punjabi-
speaking people. Take for example the case of 
Chandigarh. Where is the justification for 
Chandigarh being made a Union Territory ? 
This is a part of the Punjabi-speaking area and 
should have rightly been included in the new 
State of Punjab. In spite of the loud protests 
and the reasonable demands in its favour in 
the other House and outside, the Government 
has still failed to see reason and is not 
prepared to concede Chandigarh in favour of 
the Punjabi Suba. I may warn this House and 
through this House the country, that if the 
Government even    at 



6281        Punjab Reorganisation       [RAJYA SABHA 1 Bill, 1966 6282 

[Shri Ram Singh.] this stage does not come 
forward to concede the right and reasonable 
demand of the Punjabi-speaking people to 
include Chandigarh in the Punjabi Suba and 
allow the same to be used as its capital, the 
con-seanences would be far-reaching and un-
happy for the entire country as well as for the 
people of Punjab. Similarly, I am not in 
favour of the joint administrative control of. 
the Punjab University and of the various hydel 
projects. The Punjabi Suba should have 
complete control of the Pan-jab University, of 
the Agricultural University, the Medical 
Colleges, in fact all those which fall within 
the ambit of the new State of Punjab. 
Similarly I have no objection to Haryana 
having its own separate university and 
medical colleges to be erected with the aid of 
the Union Government. 

The Home Minister was good enough to 
agree in the other House to having a separate 
Public Service Commission for the Panjabi 
Suba and another for Haryana, but he could 
not find reasons in favour of separate High 
Courts for Punjab and Haryana. The Joint 
High Court would lead to several adverse 
repercussions. There would be problems on 
the representation of the Bench, about the staff 
and such other things. Some may even start 
questioning the merits and the demerits of the 
various judgments delivered by the High 
Court. Here I may clarify that I have no doubt 
about the impartiality and integrity of our 
judiciary. Our judiciary has the highest name 
in the world. But people might start 
questioning its judgments. Therefore, it is in 
the national interest that a separate High Court 
is constituted for Haryana and another for the 
Punjabi Suba. 

Sir, there were complaints in several 
quarters that in the services and other places, 
there was open discrimination against the 
Sikhs. There was less reprsen-lation of Sikhs 
in the Secretariat, in the Army, in the Medical 
Service, in the Universities and other places. 
Being a Sikh myself. I know full well, Sir, 
that these allegations are not well-founded. 
They are devoid of facts and are started by 
those who want to perpetuate their artificial 
leadership oyer illiterate masses. There may 
be some stray cases, but you cannot make  any 
generalisation like  diis. People 

in our country are essentially emotional and 
religious-minded. When such a onesided 
propaganda is made, they are, unfortunately 
convinced of the veracity of it and they go 
astray. Such leaders do incalculable harm not 
only to the Sikhs but also to the national 
interest. The.y harm the cause for which they 
are supposed to be working. I am born and 
brought up in Uttar Pradesh where the Sikhs 
are in a negligible minority. But I am proud to 
say, Sir, that the principle of secularism is 
well preserved and put into practice 
throughout the country and also in U.P. of 
which I have my own experience. There is no 
discrimination whatsoever either by the Gov-
ernment or by the majority community against 
the minority community. Therefore, certain 
statements of Master Tara Singh, the Akali 
leader, in this regard should be questioned by 
all the Sikhs in particular, and by the country 
in general. I am surprised to see, Sir, a man of 
his standing having given all his life to the 
national cause should now be talking loose in 
his mature days, when he is supposed to talk 
better sense. He should not forget the fact that 
the country is independent and it is over 
nineteen years since we freed our country 
from the British imperialists. At the same 
time, he should not forget the fact that the 
Sikhs are the backbone of our country. They 
have fought heroically in all the battles to 
defend the territorial integrity of our 
motherland. Let him or any of his compatriots, 
not sow the seeds of hatred against  our 
brethren. 

With these few observations, I support 
this Bill. I hope that the hon. Home Minis 
ter will, in his reply try to effect some 
changes on the basis of my suggestions. 
Anyway, I wish that the new States of 
Punjab and Haryana would live like good 
neighbours which would be in their own 
mutual interests. Thank you.
 
„ 

SHRIMATI MOHINDER KAUR (Punjab) : 
Mr. Vice-Chairman, I tise to support this Bill, 
but with a very heavy heart. In democracy 
there is no place, however, for individual 
sentiments and one has to bow to the wishes 
of the majority. But somehow, Sir, I cannot 
visualise the Land of the Five Rivers is being 
reduce'I to the size of only a handful of 
distrcts—the mighty historic State of Punjab 
which at one time extended from the Khyber 
Pass to the river Jumna. We know—and it   is 
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not very ancient history—how the division took 
place in  1947. That division was unavoidable 
and we took it in our stride with a smiling face 
because that was the price we had to pay for the 
attainment of the independence of our country. 
Now, Sir, I welcome the proposals    in this Bill    
that common links would be there.   The com-
mon links that arc proposed form a good 
feature of this measure because I feel they will 
tend to keep the administrative expenditure of 
these rather small States down. As   you   are 
very well  aware,  Sir,  every small  unit is 
burdened with   a top-heavy administration. 
The present State of Punjab as it is now. is no    
exception to this rule. The    administrative 
expenditure     of Punjab    State    at    present 
is the second highest in the country. It comes 
next only to Assam. In the case of Assam the 
expenditure  is something like 37 per cent, and 
Punjab comes next with an administrative 
expenditure of 35  per cent.  That is why I 
welcome these common links because I feel 
that to a certain extent it will help to keep the 
administrative expenditure down. Though  I   
am  fully   aware  that  in    these States there is 
bound to be some duplication of services and 
posts with all the best intentions  that    we  
might have, still    the administrative  
expenditure is bound to be higher—that  is 
anyone's     guess—anything from 40   per cent    
onwards. Every effort : should be made not to 
burden the people of these small States with 
heavy taxation. We must keep the 
administrative expenditure down; but I am 
afraid from the tendency that I am seeing these 
days it will not be so. But T plead in all 
sincerity not to burden the people of these small 
States with    a top-heavy    administration and 
to spare them from heavy taxation. 

Now I wish to refer to the Boundary 
Commission's Report. I have carefully gone 
through that Report and I find in it glaring 
discrepancies. As my hon. colleague, Mr. 
Chordia, pointed out about the tehsil of 
Kharar—this is just only one instance which I 
want to bring to your notice—the 
Commission did not act on the basic 
principles of the division of the State, on the 
basis of any geographical contiguity and 
cultural affinity. In certain instances it has 
completely ignored this principle and I wish 
to quote the case of the Kharar tehsil. On page 
46, para 127, Part I of the Report, the 
Commission L123RS/66—6 

themselves have argued that the Punjabi-
speaking people have a marginal superiority 
but for certain reasons they have decided like 
this. And the reason given, I am afraid, is very, 
very flimsy. The reason given is, because 
Chandigarh forms part of that tehsil they do 
not wish to break up that tehsil. That is a very 
hollow argument. What is the sanctity of a 
tehsil, I would like to know. The tehsil is only 
an administrative unit formed for the conve-
nience of administration and 1 would like to 
point out that this very Commission in certain 
areas did not work on the basis of this basic 
principle that they have laid down. They argue 
here that they do not wish to break up the 
tehsil but they did so in the case of Una as well 
as Pathankot. So this argument is very, very 
weak and and far from convincing. Personally 
speaking it arouses no strong feelings in me as 
to how the boundaries of these new States are 
demarcated because I look at this country as a 
whole, but when we accept a principle I feel 
that we should not deviate from that and the 
principle once accepted should be strictly 
adhered to. 

Sir, I had a sense of disappointment wh~n I 
was looking at the allocation of seats for the 
three States. Now certain hill Tegions of the 
Punjab have been transferred to Himachal 
Pradesh; I am now referring to Himachal and I 
feel somehow adequate justice has not been 
done in this Bill to Himachal Pradesh in the 
matter of allocation of seats for Parliament as 
well as for the Assembly. There should be no 
rigidity in this matter because one should take 
into consideration the difficult mounta-nious 
terrain. You cannot have the same proportion 
for Himachal Pradesh as for other States' 
because the geography of that area cannot be 
ignored. In a democracy I feel that the 
representatives of the people must have close 
contact with the electorate and in this difficult 
mountainous terrain if we are going to have 
unwieldy constituencies, it is absolutely 
impossible to have close contact. So I plead in 
all sincerity that the Home Minister should 
again look into it. In this Bill, Himachal 
Pradesh is i going to be allowed six seats. At 
present it has four seats in the Lok Sabha but 
with the transfer of the hill regions of Punjab to 
Himachal Pradesh, Himachal Pradesh's 
population has more than doubled and I feel 
there is iustification for increasing the number. I 
was very glad to hear that there 
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[Shrimati  Mohinder Kaur.] 
has been an increase of one more seat but j I 
personally feel that that is not sufficient. 
Similarly I speak for their Assembly also. At 
present in Himachal in this matter of 
representation the average population per seat is 
something like 33,000 odd but as a result of the 
changes to be made under this Bill it will come 
to 58,000 odd which, to my mind, is a gross 
injustice to the people of that area. Himachal is 
a Union territory; we have several Union 
territories in this country. I was looking through 
the average ratio of population per seat in these 
Union territories and nowhere is it more than 
38,000 odd. So why should j there be this 
discrimination against Hima- , chaJ ? I 
personally feel, as I have said in j the interests 
of democracy! this matter should be re-
examined and Himachal should be given its due 
share in the matter of allocation of seats to the 
Assembly as well as to Lok Sabha. 

[THE DEPUTY CHAIRMAN in the Chair]    I 

Now I come to another point. I per-
sonnally feel that since the Himachal area has 
become very big with the transfer of the hill 
regions of Punjab, Himachal's importance 
cannot be ignored—its strategic importance, 
as well as its vastness. Personally I feel that 
there is absolutely no justification for not 
according Himachal Pradesh the status of a 
full State. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : That is what many people think. 

SHRIMATI MOHINDER KAUR: I wish to 
express my sense of disappointment because I 
thought that the Government was going to 
bring a comprehensive Bill and I thought that 
the status of Himachal would also be decided 
in it. I personally feel that it is time that we 
re-examined the whole issue. When I say this, 
I have reason behind it, Madam. The reason 
is, I have seen Himachal passing through the 
various phases of administration; if I re-
member I think it has had three or four 
administrative changes. From 1951 to 1956 
Himachal Pradesh was one of our Part C 
States. It had an elected legislature and the 
responsibility for the development of 
Himachal rested with the elected represen-
tatives of that State. After the Report of the 
Sates Reorganisation Commission in 1956, 
the whole pattern changed and the 

Union Government took up direct respon-
sibility for this State and I know exactly what 
happened to Himachal. It was Lieut. Governor's 
rule but it was directly administered by the 
Centre, but I can tell you, Madam, that then the 
pace of development considerably slowed 
down.'This is no gross exaggeration because I 
am absolutely familiar with that area and I am 
speaking from what I have seen with my eyes, 
from what I am familiar with myself. Three 
years ago a slightly higher status was accorded 
to Himachal and Himachal was given its own 
legislature though it is sAttl a Union territory 
and I have found in these last three years 
Himachal Pradesh coming to life again. So I am 
basing my plea on these facts. Perhaps some 
people might argue that the economy of 
Himachal is very poor and perhaps it would not 
be an economically viable unit. I disagree with 
that argument because I feel that with the 
addition of the hill regions of Punjab its 
revenues will be going up to Rs. 14 crores. I 
know it is not sufficient but I have absolutely 
not the slightest hesitation in my mind that If 
given its full status as a full-fledged State, with 
its vast natural resources and its vast scope for 
industrial development, it will soon be an 
economically viable unit, on par with any other 
State of India. So, I strongly request the 
Government to re-examine this question and 
not to deny Himachal Pradesh State-hood 
which is their due. 

3 P.M. 

Now coming back I hope this is the last time 
a Bill of this nature is brought before 
Parliament, because when we accepted the 
principle of linguistic States in this country 
perhaps we did not visualise that in its wake it 
will bring in narrow loyalties leading to the 
disintegration of the country. I feel very 
strongly on that point. If this tendency in this 
country persists, I feel it is high time that the 
Government appointed another commission to 
re-examine the whole issue of States and 
perhaps only divide the country into 
administrative units, only talcing into account 
administrative convenience. I again stress that 
no further consideration should be taken into 
account. Administrative convenience alone 
should be taken into account for dividing the 
country, because at any cost we should not let 
our country disintegrate. We should work for 
the integration of the country. 
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THE DEPUTY CHAIRMAN : I have 23 
names before me. 

SHRI LOKANATH MISRA (Orissa) : We 
will continue tomorrow. 

THE DEPUTY CHAIRMAN : I think the 
Chairman, if I am not mistaken, has said that 
we finish it today and the Chairman's directive 
has to be carried out and, therefore, I would 
urge upon the Members that they be very 
relevant and to the point. Mr. Banka Behary 
Das. 

SHRI LOKANATH MISRA : You may drop 
the names of the Opposition Members/and let 
the Congress Members speak. 

THE DEPUTY CHAIRMAN : I will give 
more opportunity to the Opposition. There has 
to be some kind of co-operation in getting the 
business finished. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI) : He is more co-operative. 

THE DEPUTY CHAIRMAN : Yes, I 
agree. 
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Sardar Patel's letter to Dr. Pattabhi 

Seetharam'ayya, the Vice-President of the 
State People's Congress—No. SP39/29 dated 
the 18th March, 1966 :— 

" ..........The   ultimate  objective  ia  to 
enable this area to attain the position of an 
autonomous province of India. This 
objective would be attained in two stages. 
The area will in the first instance be 
administered by an administrator probably 
an officer of the Chief Commissioner's 
status assisted by an advisory 
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council consisting Of rulers and repre-
sentatives of the people appointed in such 
manner and with such functions as the 
Central Government may decide, 
subsequently, subject to the decision of the 
Constituent Assembly, it is proposed that 
the administration should be put in charge 
of a lieutenant-governor assisted by an 
advisory council representing the princes 
and a legislature in the province. 

In the final stage, after this area is 
sufficiently developed in its resources and 
administration, it is proposed thai its 
constitution should be similar to that of any 
other province." 

Taking into consideration the physical 
characteristics, life of the people, their 
habits, customs, manners, festivals, flora 
and fauna of the region and interdependence 
of the people wtih the people of the adjacent 
districts of Bilaspur and Kangra there is no 
doubt that the tehsil Una has linguistic and 
cultural affinities with Himachal Pradesh. 
But we are of the view that this tehsil 
should be divided between the Punjabi-
speaking State and Himachal Pradesh, for in 
our view the Bhakra dam and its canals, the 
Nangal Hydel canals and the power and 
other industrial complex should remain in 
the Punjabi-speaking State. We are also of 
the view that the town of Anandpur Saheb 
with its shrine should remain in the Punjabi-
speaking State." 
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SHRI NIREN GHOSH (West Bengal) : 

Madam, our party supports the division of 
Punjab on a linguistic basis or the linguistic 
reorganisation of Punjab. So as far as this 
principle is concerned, we are in agreement 
but as it always happens in India this principle 
has got to be enforced through agitation, mass 
action, etc. After a long process of dilatory 
tactics, the Government was compelled to 
come to this position. The people of the land 
of five rivers have a rich, hoary tradition and 
history going back to some 4000 or 5000 
years. Naturally after the reorganisation, on 
their new journey of life we wish them all 
success. The point is, the principles enunciated 
by the Government, the terms of reference of 
the Boundary Commission, cannoi but come in 
for criticism. The only principle is language 
for the linguistic reorganisation but all sorts of 
other considerations were brought in, other 
irre- 
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[Shri Niren Ghosh.] levant considerations.     
A particular reference was made to    1961    
census.    The question of hilly portions was 
also opened as if it is a general   question   of   
where they should go and not on the basis of 
language.    So in the way the reorganisation 
has beep made, the division has been made will 
leave a trail of bitter rancour which will persist 
for generations.   That is how    bourgeois    
Governments    do.     No bourgeois 
Government has ever solved the question1 of 
language or nationality. Their policy is to set 
one language group against another, leave some 
portions of one   language group inside the 
territory of another dominant language group, 
or set one section against another.    They think 
that it is the best way to rule but ultimately the 
Government  should  take  into  consideration 
that it does not help them also because i all 
those rancours or points of differences j that 
remain may burst out in the   future i also and 
cause unnecessary trouble which : could have 
been avoided. 

As regards the 1961 census, the then Prime 
Minister of India, Pandit Jawaharlal Nehru 
had to admit and he said on 13th August 
1964 as follows : 

"Unfortunately     an     agitation     was 
carried on before the last General Elections 
among these people to declare in the census 
that their language was Hindi and not 
Punjabi although    they    spoke . Punjabi in 
their homes.   I do not know ! what was the 
purpose of it but it was j not a truthful 
statement and it did a lot I of harm, it 
increased friction and    this tendency  for    
separation.     Behind    all these is power 
politics and lack of faith between the Sikhs 
and the Hindus." 

Now this statement by the then Prime 
Minister of India makes it amply clear that 
the 1961 census can never be taken as a 
reliable guide in order to find out the 
language groups or their number and to 
demarcate boundaries on that basis. There are 
also instances when known leaders of Punjab 
have stated openly that in ordei to ward off 
Punjabi Suba, though their mother-tongue is 
Punjabi, they started entering their language 
as Hindi. Moreover in 1941 census Mr. Yeats 
said . 

"The answer to mother-tongue is mostly 
speaking, within the citizens' power of 
control.    To prove    a    false 

census in a court of law would be a matter 
of practical difficulty. Moreover the 
sentiments attached to Urdu or Hindi as the 
case may be led all worthy persons to feel 
that it should be the mother-tongue and 
therefore to return it. Where therefore a 
Urdu-Hindi controversy starts, the census 
returns are worthless." 

This refers to the 1941 census when the Urdu-
Hindi controversy was going on. That is how it 
appears and it is an established fact that a large 
number of Punjabi-speaking people, whose 
actual language or mother-tongue is Punjabi, 
have been egged on by the chauvinists to enter, 
in order to sidetrack the demand for a Punjabi 
Suba, as speaking Hindi and this is chauvinism 
and nothing else. In this way the language 
problem cannot be solved. Every language 
group inhabiting a compact or contiguous area, 
having a common phychological make-up and 
also trade and commerce relation, has got to be 
recognised and unity can be achieved only on 
the total or absolute recognition of this fact. 
That has not been done in this matter. 

I will particularly refer to Kangra. Kangra is 
a region which has been shown, for 50 or 60 
years, in the earlier census as a place where the 
majority of the people spoke Punjabi dialect. 
They have a language which is understood in 
the so-» called hill areas and that is Hilly-
Punjabi. That has been the census report all 
along. Now suddenly, when Sardar Pratap 
Singh Kairon was the Chief Minister, the area 
was tagged on, under the regional formula, to 
the Hindi portion. Why? God knows. perhaps 
to please the Hindi chauvinists or some 
communal elements among the Sikhs felt that 
this region should be left out of the boundary 
though it is Punjabi-speaking. So it was by 
mutual arrangement but it has nothing to do 
with the history or reality. Kangra should have 
been in Punjab. The British Census reports also 
say that upto the river G'aggar it should be 
Punjabi-speaking area and that is the 
demarcating boundary or the denning line. It 
has been ignored. This will create trouble in the 
future whether you like it or not. When the dust 
of this controversy will settle, new 
controversities will crop up when these two 
States get into being. 
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That is how always the bourgeois act and we 
have been seen that there also that is the 
position. So I would plead even now to 
reconsider the question of Kangra and 
reconsider having the 1961 census as a 
definite reliable guide and take all available 
evidence on it up to a period covering or 
dating back to 50 years ago and prepare a 
correct census and divide the areas in such a 
way that will lead to the democratization of 
life in Punjab and lead to progress and 
democratic developments; otherwise you are 
heading for trouble in the future. 

Then I would come to Chandigarh. This is 
an anachronism and an anomaly brought into 
politics that Chandigarh, a city of Punjab, 
becomes suddenly a Union Territory. Heaven 
knows why. Chandigarh falls within the State 
of Punjab. In my opinion it belongs to Punjab 
as Berlin belongs to East Germany, and Berlin 
can never belong to the Federal Republic of 
Germany. Now suddenly they have made 
Chandigarh a Union Territory. 

DR. ANUP SINGH (Punjab) : Berlin is not 
a good analogy. 

SHIU NIREN GHOSH: Perhaps you find it 
difficult to swallow that, because you have 
your relations with the Federal Republic of 
Germany, and you do not want to recognise 
historical facts. But facts are stubborn. They 
do not yield to persuasions or manoeuvrings; 
they are stubborn. 

Then it will lead to all sorts of conflicts, 
Chandigarh being the capital of both the 
States, two States having their capitals in the 
Union Territory of Chandigarh. It is a hydra-
headed monster. I feel that the Hariana people 
had a stake in Chandigarh when it was in 
undivided Punjab, because they also gave 
towards its construction and for it to come to 
the present position. Now they have not any 
big capital. They should be helped to 
construct a capital of their own, to found a 
capital of their own. Trie Punjabi-speaking 
people should help them. The Centre should 
help them, so that a really big, bebutiful, 
flourishing capital is built for Hariana, so that 
they can feel that they have a capital of their 
own. It cannot be solved like that by making 
Chandigarh a Union Territory and so making 
it a source of conflict for generations  to come,  
two States having their 

capitals and Legislatures in the samo capital. I 
can understand if all the Hindi-speaking 
people of Delhi want to go into Hariana. Then 
old Delhi could have been their capital. It is 
not for me to advice them in that direction; it 
is for the people of Hariana to decide. 
Anyway, if the present State of Hariana comes 
into being, then they should have a capital of 
their own. If Chandigarh should in any case be 
made a Union Territory, if it has been made as 
such, if we cannot modify it, if Parliament 
gives approval to this proposal because of the 
majority of the Congress Party, then I would 
appeal to the Congress Party to rethink, to 
reconsider it, so that in the near future two 
capitals can be made for the two States. 

SHRI BHUPESH GUPTA (West Bengal) : 
Shall we call Shri Gulzarilal Nanda Lord of 
Chandigarh. 

SHRI NIREN GHOSH : Then I would also 
say regarding Himachal Pradesh. Himachal 
Pradesh in my opinion, should not be be a 
Union Territory; it should be a State. They 
have only a Territorial Council. They have a 
sort of legislature, a sort of Government. Why 
deny them the right to Statehood ? For what 
reasons ? So, in my opinion, Himachal 
Pradesh, even if there be only twenty lakhs of 
people or so, should be recognised as a small 
State. There are many small States in the 
world. So Himachal Pradesh can also be a 
major State, and not a mere Union Territory. 

Another thing. Suddenly you have ordered 
to revive that Legislature. Some M.L.C.s., 
who are not members of the Legislature, who 
have not been elected on adult franchise, by a 
fiat of this Bill, by some majority—since they 
have majority—they are being transformed or 
converted  into M.L.As. 

SHRI ABDUL GHANI: They have removed 
that provision. 

SHRI NIREN GHOSH : At least that i« a 
good thing. 

So I would say that as far as the principle 
goes, our party supports it. It was long 
overdue. They have created unnecessary 
tension and have introduced communal 
considerations and other factors, but even in  
tackling  the problem  now,   they  have 
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[Shri Niren Ghosh.] let communal 
considerations and other considerations to 
guide them, and left several factors which will 
be a thorn in their side and which will be a 
source of trouble for the future. So I would 
like the Congress Party to rethink and recon-
sider so that, in the near future, or even at this 
stage, they can mend some of these obnoxious 
features. 

DR. GOPAL SINGH (Nominated) : Madam 
Deputy Chairman, I rise to support this Bill, 
The Punjab Reorganisation Bill, 1966, with a 
heavy heart. It is because of the fact that 
perhaps, even without dividing Punjab, the 
people of the Punjab couid have settled down 
in peace and harmony if only some of our 
misguided people would have accepted what 
Was genuinely their mother-tongue, that is, 
Punjabi. Today nobody is happy over the 
redistribution of the Punjab; least of all are the 
Punjabi-speaking people. It is only now, when 
they look at the map, that they find that most 
of the industrial area has been taken out of the 
Punjab, the industrial belt around Delhi deep 
down to Faridabad and from here to Panipat. 
Also the H.M.T. factory, etc. have gone to 
Haryana. AH the forest wealth and mineral 
wealth have also gone to Himachal Pradesh. 
On the virgin land in Haryana where the 
Punjabi-speaking people were being settled in 
large numbers, I think li million people are 
still in Haryana settled on the virgin soil of 
this territory. Now all that has gone. And then 
the trouble over language remains. The 
Hindus of the Punjab, especially the Arya 
Samajist sections have taken it into their head 
that they are still going to fight for Hindi as 
their mother tongue and that they are not 
going to recognise Punjabi in spite of the 
division or the State on the basis of language, 
so that the problem of language also remains 
in Punjab. While the problem of development 
will pose many more difficulties, what is 
worse, the hydra-headed communal forces are 
again raising their ugly heads, and they are 
trying to incite the people that what they have 
got is not the real Punjabi-speaking province, 
but   something   far  worse. 

Sirai BHUPESH GUPTA : Have Mr. Ram 
Kishen and Mr. Darbara Singh settled their 
differences ? 

THE    DEPUTY    CHAIRMAN :    You 
please continue. 

DR. GOPAL SINGH : I was going to ask if 
you have settled your own quarrels amongst 
yourselves. 

SHRI I.OKANATH MISRA (Orissa) : You 
are in the Government, they are not. 

DR. GOPAL SINGH : What I was going to 
submit to you, Madam Deputy Chairman, is 
that no problem has been settled, neither of 
language, nor of development, nor of defence, 
nor of commuhalism— perhaps this problem 
will be accentuated. Now the people are being 
incited, especially in the Punjabi-speaking 
region to action by telling them that what they 
asked for was something else but what they 
were getting was something far worse. This is 
because, when the Government decided that 
the Punjab shall be divided on the basis of 
language, it also gave a direction to the 
Commission, that had been appointed to 
demarcate the boundaries, to take the 1961 
Census as the guiding line. Now, if the 1961 
Census has to be believed, then the city of 
Amritsar and the city of Jullunder and the city 
of Ludhiana are all Hindi-speaking areas and 
they shall have to go to Haryana. Bui they 
have gone to the Punjabi-speaking area of 
Punjab. It appears to be an act of generosity 
on the part of the Home Ministry, or on the 
part of the Commission which the Home 
Ministry in the Government of India had 
appointed. If the 4. P.M. 
Punjab was to be divided on the basis of 
language then it should have been done 
genuinely on the basis of language only. 
Today what we have got out of this 
reorganisation is a Sikh State on the one hand 
and on the other all the Hindu areas are going 
out either to Himachal Pradesh or to Haryana. 
This is the plain simple fact. I am not going to 
hide anything from this august House. This is 
a thing which hurts me, a man like me who 
has been fighting for the national integration 
of our nation. If you had taken language as the 
basis then there was no reason, as Shri Niren 
Ghosh stated, why you should transfer Kangra 
to Himachal Pradesh. Kangra, right from 
1911, was a Punjabi-speaking area and, then, 
suddenly it turned into Pahari-speaking area.    
Once in 1951 it was a Hindi-speak- 
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.ing area also. In and upto 1941, it was a 
Punjabi-speaking area and now it has become 
a Pahadi-speaking area. Similar is the case of 
Simla. Simla is clearly a Punjabi-speaking 
area. Nobody with any common sense would 
say that Simla is not Punjabi-speaking. So it 
should have remained with Punjab. Instead of 
that it is going to be part of Himachal Pradesh, 
to be its capital. I am not at all against 
Himachal Pradesh, 1 wish Himachal Pradesh 
God speed. I wish them well and if you want 
to give them Statehood certainly give them 
Statehood. I see no reason why in tin's country 
we should be so much scared at the 
redistribution of the States even on the basis of 
language. It may be because perhaps we think 
this is going to result in the disintegration of 
our people or something far worse. But we 
find that in the United States of America 
which has a population which is only half of 
ours, they have as many as 50 States and they 
have not been blown up. If we have more 
States and if Statehood is conferred on 
Himachal Pradesh, no harm will come to us. 
What I have been saying is that you have not 
built up the Punjabi Suba or Haryana or even 
Himachal on the basis of language. The 
division has been, more or less, on communal 
lines and this is going to result in disaster. If 
you say that you could not accept the minority 
report of the Commission which allotted 
Chandigarh to Haryana, but wanted to have a 
sort of mediation between the two viewpoints, 
I would ask : Why did you accept the minority 
report in the case of Himachal Pradesh. In the 
case of Himachal Pradesh in 1956 the 
Commission had recommended that that 
territory should merge with Punjab. But you 
decided otherwise and declared that it should 
remain a separate State or a Union Territory. 
Therefore, this is no argument, though it is 
trotted out several times, that it was only a 
minority report which recommended that 
Chandigarh should go to Punjab, and therefore 
you could not accept it and so it should remain 
a Union Territory. I would rather recommend 
that you take over the Punjab as a Union 
Territory than deprive both Haryana and 
Punjab of Chandigarh. Let Haryana also have 
a capital and also let the Punjabi-speaking 
people pay for some of its expenditure. Let the 
Centre also come forward with help for 
founding the 

new capital for the new State. If you decide to 
keep the two States quarrelling over 
Chandigarh all the time and not attending to 
developmental activities, then it is going to 
result in something far worse than you now 
imagine. 

You have now transferred the Chandigarh 
University to the Union Territory because it 
lies there. The Agricultural University of 
Ludhiana however we are told, will serve bo.h 
the States. And also the Bhakra-Nangal and 
other vital projects like Beas etc. etc. are to be 
managed by the Centre. So also the medical 
and research centres are to go to the Centre. If 
this is so, I would beg of you to take over the 
Punjab as Union Territory, administer it for 
ten or twenty years. And when the people of 
Punjab grow up to maturity, then, you can 
transfer this territory to them to administer it 
as they choose. Therefore, my submission, 
Madam Deputy Chairman, and through you to 
the Government is that they should once again 
reconsider the whole question of Chandigarh 
and certain territories which are essentially 
Punjabi-speaking which are being transferred 
to Haryana or Himachal Pradesh, should really 
merge with Punjab, if Punjab is to progress. 
We are told that the tehsils could not be split 
up. But when you have split up the tehsils of 
Una, Pathankot and Kharar, there is no reason 
why other tehsils should not be split and why 
so many Punjabi-speaking people should have 
gone to Haryana and not to Punjab. 

SHR- AKBAR ALI KHAN (Andhra 
Pradesh) : You want the village to be the unit* 

DR. GOPAL SINGH : Yes. I want the 
village to be the unit rather than the tehsil. Mr. 
Ramaul said that it was on account of the 
question of script that the whole trouble arose 
in the Punjab and that if only the Sikhs had 
accepted the Dev-nagiri script, there would 
not have been any trouble. Then may I ask 
him and this august House, whether this has 
happened in respect of any other language 7 
Why are we asked to shake off this natural, 
genuine script that we have had for the last 
five centuries or more ? If that has not 
happened in the case of any other language, 
why start with the Punjabi language alone? If 
you are going to reform the scripts of the 
entire country then 
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[Dr. Gopal Singh.] I can understand. If for 
instance you say that the Roman script should 
be there for all languages, 1 would be the first 
person to adopt die Roman script for Punjabi, 
and also for Hindi, so that the advantages and 
the disadvantages would be equal for 
everybody. You ask the Punjabi-speaking 
people to first of all disown their mother-
tongue and if they do not disown their 
mother-tongue, then you ask diem to disown 
their script. If they do not disown the script 
you divide them on the basis of Hindu and 
Sikh. That is something which I cannot 
understand. 

Now you have allotted seats to the Council 
of States on the basis of drawing lots. Why 
could it not be on the basis of the hon. 
Members who have declared Hindi or Punjabi 
as their mother-tongue? Why should not 
those who have declared Hindi to be their 
mother tongue, be allotted to Haryana, 
because the division, according to the 
Government, is on the basis of Hindi and 
Punjabi? People who have declared their 
mother-tongue to be Hindi, like Shri Jagat 
Narain who has declared his mother tongue to 
be Hindi, though living in Jullundur and 
speaking Punjabi why should they not go to 
Haryana ? He is a Haryana patriot always 
fighting for the cause of Haryana. He wants 
everything that is good and profitable in 
Punjab to go to Haryana. Why should he not 
go there instead of remaining and trying all 
the time to sabotage whatever is left in the 
Punjabi-speaking State? 

PANDIT S. S. N. TANKHA (Uttar Pradesh) 
: Let it be on the basis of residence. 

DR. GOPAL SINGH: It can be on the basis 
of residence also. Whoever has property there 
and lives there, he should go there.    That 
should be the criterion. 

I am now told that there will be only 54 
seats left for Haryana and therefore it will 
only be a sort of Union Territory and it will 
not be a full-fledged State. I would like the 
hon. Home Minister to make it clear that this 
will be a full-fledged State in spite of the fact 
that for some months it will have only 54 
seats and not 60, as is envisaged in the 
Constitution. 

The final point that I want to submit is that 
you should allow these two or three States 
which are coming into   being,   to 

negotiate for the transfer of territories through 
mutual consent, if they like to sort of barter 
away certain territories to each other, by 
paying for the taking over of, say Chandigarh. 
Jf the Haryana people give up their claim on it 
and want to have their own capital, then it 
should be left to the two or three parties and 
there should be no objection on behalf of the 
Government of India. I have a letter from the 
Prime Minister where it is stated that there 
will be no objection on the part of the 
Government of India if the two or three parties 
can come to a mutual settlement over 
Chandigarh or over any such territory. 

With   these   words,      Madam   Deputy 
Chairman, I support this Bill. 
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"I ask you to accept my word and the 
resolution of the Congress that it will not 
betray a single individual, much less a 
community. If Congress ever thinks of 
doing so, it will only hasten its own doom 
... I pray you, therefore, to unbosom 
yourselves of all your doubts and 
apprehension.. . . . What more shall I say ? 
What more can I say than this, let God be 
witness of the bond that binds me and the 
Congress with you'." 
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THE DEPUTY CHAIRMAN : You have 
taken ten minutes. How mhch more time do 
you want ? 

SHRI NARINDAR SINGH BRAR: I have 
got some more points to be covered. 

THE DEPUTY CHAIRMAN: If you read 
out the whole speech it will take time.    Give 
a summary. 

SHRI NARINDAR SINGH BRAR . I will 
cut it short. 

THE DEPUTY CHAIRMAN : All right. I 
will give you few more minutes. 
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"I ask you to accept my word and the 
resolution of the Congress that it will not 
betray a single individual, much less a 
community. If Congress ever thinks of 
doing so, it will only hasten its own doom ... 
.1 pray you, therefore, to unbosom 
yourselves of all your doubts and 
apprehensions . . . what more shall I say ? 
What more can I say than this, 'let God be 
witness of the bond that binds me and the 
Congress with you*." 
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THE DEPUTY CHAIRMAN : You have 
taken ten minutes. How much more time do 
you want ? 

SHRI NARINDAR SINGH BRAR: I have 
got some more points to be covered. 

THE DEPUTY CHAIRMAN: If you read 
out the whole speech it will take time.   Give a 
summary . 

SHRI NARINDAR SINGH BRAR: I will 
cut it short. 

THE DEPUTY CHAIRMAN: All right. I 
will give you few more minutes. 
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SHRI ANAND CHAND (Bihar) : Madam 
Deputy Chairman, firstly I must congratulate 
the Government on having brought forward a 
Bill for the creation of the unilingual State of 
Punjab. This fulfils not only a long-cherished 
wish of the people of he area, but it is also a 
further step in the right direction on the road to 
the formation of unilingual States on which we 
embarked at the time of the Skates 
Reorganisation Commission in 1956. I, 
therefore, offer my felicitations and good 
wishes to the people of the new Punjab State 
and to the Haryana State which now will find 
mention for the first time as a separate entity 
in our Constitution. The Bill follows a scheme 
of things laid down by the Congress Working 
Committee, which was the first to concede or 
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accept the principle of a Punjab State, and also 
the recommendations made by the 
Parliamentary Committee and the Punjab 
Boundary Commission. The Parliamentary 
Committee did a magnificent job and deserves 
our congratulations. Its report is lucid and 
forceful. I only wish that I he Punjab 
Boundary Commission had acted likewise and 
given its findings in a clear and precise 
manner. All that was left to the Boundary 
Commission was to do this, to quote the words 
of the Home Minister from his statement of 
18th April, 1966, given in the Lok Sabha. I 
will not quote in extenso. I would only give 
two or three lines of it. The Commission shall 
apply the linguistic principle with due regard 
to the census figures of 1961 and olher 
relevant considerations. The Commission may 
also take into account such other factors as 
administrative convenience, economic well-
being, geographical contiguity and facility Of 
communications, and will ensure that the 
adjustments that they recommend did not 
involve the breaking up of the existing tehsils. 
Now, so far so good. Punjab was to be made a 
unilin-gual State purely on the basis of the lan-
guage spoken in certain parts of the present 
Punjab and the Commission had to look, in 
making its recomendations regarding 
boundary adjustments, into the areas which 
spoke that language as well as the contiguity 
of those areas, in certain cases, to Himachal 
Pradesh for the transfer of certain territories of 
the existing Punjab State to Himachal Pradesh. 
What I submit, however, is that the 
Commission has not kept these points in view 
and has erred and erred grievously. I will 
quote here two instances in the very short time 
at my disposal. Take the question of Pathankot 
tehsils, for example. The Boundary 
Commission came to the conclusion that 
Pathankot tehsil was a Hindi-speaking area. It 
is hilly, that it could not be merged in any 
other area, that it has to remain in Punjab be-
cause it has no geographical contiguity with 
the Hindi-speaking districts of Punjab in the 
South. I am quoting from para 63 of the 
Report. Pathankot tehsil happens to be 
adjacent to Himachal Pr'adesh, the Chamba 
district. As a matter of fact, the Zail from 
Chamba flows into Pathankot. I cannot 
understand how the Commission, which was 
supposed to be a Commission of experts, after 
it had found that Pathankot was a  Hindi-
speaking area,  came to 

the conclusion that it could only be merged 
with Haryana and nowhere else. This i» one 
place which is a glaring example of their 
having erred in  their findings. 

I am coming now nearer home, where I live, 
where we have the tehsil of Una. Now, I 
presented this morning a petition from the 
inhabitans of Anandpur Saheb block and the 
Nurpur Bedi block which have been retained 
in the Punjabi-speaking State. Out of this 
whole tehsil only three blocks have gone to 
Himachal Pradesh. Here again the 
Commission came to the conclusion that the 
area was hilly, that the people were Hindi-
speaking, that they had linguistic and cultural 
affinities with Himachal Pradesh. Sstill the 
tehsil as such was bifurcated, for what reason 
? They have adduced two reasons in their 
Reports. One is that there is the Sikh shrine of 
Shri Anandpur Saheb in the area, which has 
been retained in the Punjabi State. 

The second is that the Bhakra-Nangal 
complex is situated within the territory. Even 
these two are only in the Anandpur Sahib 
block Why the Nurpur Bedi block has been 
transferred ? It has neither a Sikh shrine nor 
has it got the Bhakra-Nangal industrial 
complex. Why should that have gone to the 
Punjab State or retained in it when they came 
to the conclusion that the whole of the Una 
tab.sH was hilly and Hindi-speaking ? Again, I 
submit that I have the greatest respect not only 
for Sikh shrines that are there, I have got the 
greatest respect for the Anandpur Sahib shrine 
also on our border which I visit often. Also I 
have got great respect for the famous teachings 
of Guru Govind Singhji. What I mean to say is 
that this is a wrong approach. It was a 
religious approach. It was not an approach 
which had any tinge other than religion, and 
we had not to take into consideration a 
religious approach. Now not content with that 
they have said that the Bhakra-Nangal 
complex should remain with the Punjabi-
speaking State. That is paragraph 134 of the 
report. Why? When according to paragraph 
134 of their report they have given the Centre 
the idea that the Control Board should be at 
Bhakra both for the water as well as the 
electric power that is generated there and when 
in the whole scheme of the Bill that is before 
us—in  sections 78  and 79 the scheme is 
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[Shri Anand Chand.] 

there—the Bhakra Control Board, a statutory 
Board, is being formed with the Chairman to be 
nominated by the Government of India plus 
two other people, where was the narrow idea of 
transferring this Anandpur Sahib block to the 
Punjab territory ? Granted that the Sikh shrine 
is there. I see no harm why it should not lie 
under Himachal Pradesh. Granted that it had to 
lie in the Punjab, I think a line could be drawn 
where the Bhakra industrial complex would 
have been retained in Himachal Pradesh. Not 
only that, they went further down that tahsil 
level, and they said that four villages 
Kherabagh, Samipur and a couple of other 
should be retained in the Punjab Slate because 
of the Nangal Fertiliser factory. The Nangal 
Fertiliser Factory is situated on the right bank 
of the river Sutlej, while the Nangal Dam is on 
the left bank. Again they have , said, let them 
be retained in the Punjab. . Why ? Because of 
the Nangal township having the fertiliser 
factory and also tha factory for heavy water. 
Both these facto- I ries are Central Government 
concerns. I do not see why the idea of 
allocation is so important in the Punjab State 
that that particular area from the Una block 
which had already been given over to Himachal 
Pradesh should have been retained there, and 
what was the crime of the people of those four 
villages that they should consist of the 
periphery of this township ? I fail to understand 
that. So far as the Kosri village of the Una 
Tehsil is concerned, in which the right bank of 
the Bhakra Dam is situated, though in the 
previous report they have said that even Kosri 
should be transferred, it was subsequently 
found out that it was an island and that it would 
become an enclave to Himachal Pradesh 
territory, and therefore I see that Kosri has not 
been transferred to Punjab but to Himachal 
Pradesh. Similarly I do not see any reason why 
the whole complex of Bhakra-Nangal plus this 
fertiliser factory could not be formed, and if we 
have to give the Anandpur Sahib shrine to Pun-
jab, with great respect I say a line could have 
been drawn very easily, which they have said 
cannot be drawn in the report. T do not want to 
go into this matter further. I only want to say 
that when we appoint a Commission of experts 
who are going to put the boundary into 
translation. 

those experts must have  knowledge about the 
geography of the Punjab. 

Madam, Deputy Chairman, I am grieved to 
say that the Boundary Commission had no 
knowledge of the geographical conditions 
prevailing in the Punjab. They sat at 
Chandigarh, it is true; they drafted a report 
here in Delhi, it is true; but I am afraid that 
from whatever I have read of the report their 
idea about the geography of the Punjab is very 
limited. I will not take long, Madam. We come 
now to the cases of Chandigarh. Although 
under the circumstances as exist today 
probably I feel that the decision taken about 
Chandigarh is the correct decision—two 
persons of course by majority have 
recommended that it should remain in 
Haryana, but one person has disagreed and said 
that it should be the capital of the new 
Punjab— I am not going into the merits or 
demetrits. I personally think that it is a good 
decision in this way that it will stop the 
controversies that would immediately have 
been generated. Let us give Chandigarh some 
time to settle down and I am sure that in due 
course of time the inhabitants of this area will 
be asked to prefer their choice as to which of 
the two States they want to be associated with 
or merge with. 

One more word about Himachal Pradesh, 
and I will conclude. It is a happy augury that 
Himachal Pradesh after this reorganisation is 
going to emerge with something like 21,000 
square miles of territory and about 3 lakhs of 
population. I am also very happy and I am 
grateful to the Home Minister that he has 
accepted an amendment in the other House 
whereby the number of people in the Himachal 
Legislature has been raised from 54 which was 
the original conception to 60. Although so far 
as Parliament is concerned I think we have not 
been treated at par or according to the weight 
that we should be given and only 6 seats have 
been allotted. I am told that the 7th could not 
be given or the 8th could not be given because 
the whole quota under the Constitution for the 
State within the powers of the Home Ministry 
or the Union Government was only 6. They 
had exhausted the quota which the Constitution 
prescribed and therefore none could be added. I 
will not go into that. All that T would like to go 
into here is that Himachal Pradesh now gains 
in area, it gains in territory and 
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it gains in importance. I do hope that the 
demand which is universally voiced by the 
people of Himachal Pradesh from one side to 
the other and which I think will now be 
vociferously raised by our brothers from 
Kangra and Una who will now join us as well 
as Simla and Kulu and all those areas will be 
heeded and that it is high time that Himachal 
Pradesh also found its place in the Union as a 
State in its own right. Madam Deputy 
Chairman, I hope the day is not far off when 
we will welcome Himachal Pradesh as the 
18th State of the Union.    Thank you. 

THE DEPUTY CHAIRMAN: Mr. 
Rajnarain. 

 
THE DEPUTY CHAIRMAN : I do not 

know whether we will be sitting tomorrow or 
not but I want just to say that on this Bill there 
are several speakers yet and there are several 
amendments. However, I would like to 
request the House that we sit for a little longer 
time today. 

SOME HON. MEMBERS : No, no. 
THE DEPUTY CHAIRMAN : I do not see 

why we should not work for an hour or an 
hour and a half more. I do not know what is 
the opinion of the House. I think we should sit 
till 6 or 6.30 to facilitate business and then if 
we cannot finish, we will carry it over 
tomorrow. 

SHRI LOKANATH MISRA: If we are 
sitting tomorrow, there is no question of 
sitting late today. If we are sitting tomorrow, 
what is the use of sitting late today ? From the 
side of the opposition we give an assurance 
that the Bill will be completed tomorrow. 
There is no doubt about that. 

THE DEPUTY CHAIRMAN : You may 
give an assurance but we must do a little more 
work today. 

SHRI M. P. BHARGAVA (Uttar Pra desh) : 
This is not the only Bill we have to pass. 
There is another Bill. What I would submit to 
the House is that we sit a little longer, say, up 
to 6 or 6.30, try to finish the first reading and 
then take up the rest of the things tomorrow. 

THE DEPUTY CHAIRMAN : I do not see 
the point on this side. They are so earnest 
about all business, official and non-official 
and unofficial.   But why should 

you not sit for an hour and a half today ? I 
will take the opinion of the House. 

SOME HON. MEMBERS : We do not want 
opinion. 

SHRI BHUPESH GUPTA : We leave it to 
the Chair 

THE DEPUTY CHAIRMAN : Mr. Bhupesh 
Gupta has left it to the Chair. So the Chair 
will decide. Mr. Rajnarain, you have to speak 
today. 

 
THE DEPUTY CHAIRMAN: You should 

not object to liitle things like that. When I 
called you, you were also talking to 
somebody. 
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SHRI R. S. DOOGAR : (West Bengal): You 
should not object to it. We generally go to the 
Chair. This has been the practice. 

SHRI RAJNARAIN : We are discussing an 
important point here. 

SHRI R. S. DOOGAR : Even those members 
can walk up to the Chair. 

SHRI RAJNARAIN : No, you cannot go 



6341 Punjab Reorganisation       [ RAJYA SABHA 1 Bill, 1966 6342 

 



6343 Punjab Reorganisation        [9 SEP. 1966] Bill, 1966 6344  

Hyderabad is concerned, till the last minute, 
the Prime Minister said in the House as well as 
in public that he does not want to disintegrate. 
But the forces, linguistic forces, were, I 
believe, so strong in Hyderabad—from 
Maharashtra, from Telangana, from 
Karnatak—that they wanted a linguistic 
division. So, in response to the public demand, 
the Government yielded.    That  is  the real 
fact. 
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'Unfortunately, an agitation was carried 

on before the last General Election among 
these people to declare in the Census that 
their language was Hindi and not Punjabi, 
although they speak Punjabi in their homes. 
I do not know what was the purpose of it, 
but it was not a truthful statement, and it did 
a lot of harm." 
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SHRI U. S. DUGAL (Punjab) : Madam 
Deputy Chairman, I am very grateful to you 
for permitting me to speak in this Punjab 
Reorganisation Bill. In the first instance 1 
would like to take this opportunity to convey 
my thanks to the hon. Home Minister for 
bringing this Bill for being passed by this 
House so that the two States of Haryana and 
Punjabi Suba may come into existence on the 
1st of November. The creation of the Punjabi 
Suba and the division of Punjab have a history 
behind them. In 1924 the Congress was 
committed to the reorganisation of Provinces 
and even in the Macdonald Award the 
Congress had committed to the Sikh 
community that their interests would be 
safeguarded. I regret to say that even after the 
Congress had passed so many resolutions from 
1924 to 1946, the interests of the Sikhs were 
not properly taken care of and the Sikhs were 
not given a proper place. What happened ? At 
the time of the reorganisation of the Provinces 
and when the India Act was passed, the Sikhs 
joined hands with the Congress and offered 
their cooperation to the Congress. If they had 
not done that at that time, I do not know what 
would have happened. The picture of India 
would have been quite different. It is very 
necessary that the minority communities 
should be carefully looked after and their 
interests should be properly watched and 
L123RSI66—9 

safeguarded. I regret to say that since 
independence the interests of the Sikh 
community have not been watched properly 
and taken care of, either in the services, or in 
the profession or in anything else. 

I have gone through this Reorganised n Bill 
very carefully and I find that common links 
have been provided for in this measure. When 
both these States are being formed on a 
linguistic basis what is the justification for 
asking them to have common links ? In the 
Punjabi Suba there should be the Punjabi-
speaking people and in Haryana there should 
be the Hindi-speaking people. After all, when 
there is a common link there is bound to be 
difficulty. There is bound to be tension. So 1 
would request the hon. Home Minister to try 
and avoid these at all costs. The Punjabis, 
particularly the Sikhs, ha\e suffered most and 
they are not prepared to suffer any more. 
Therefore, I would request the hon. Home 
Minister to see that no common links are there 
and the two States should be given the proper 
status which they deserve and which they 
should  have. 

In the other House, Sir, Sardar Kapoor 
Singh, rejected this Bill and said that the 
Shiromani Akali Dal does not accept this Bill 
because they want self-determination. This is 
the demand of Master Tara Singh. I want to 
assure this House that Sikhs in general are fed 
up with the pontics of Master Tara Singh and 
they are not prepared to consider him any more 
as their leader. Our leader is Sant Fateh Singh 
who defeated Master Tara Singh in the last 
election by a very large majority. Sant Fateh 
Singh's views are not that there should be self-
determination. We are the sons of the same soil 
and we want to sacrifice everything for the 
sake of the motherland, if need be. We have 
done it during the last Pakistani aggression. 
The Punjabis have gone through such sacrifices 
and such miseries and the people are now 
realising what they have done. I would request 
the hon. Home Minister to see that proper 
status is given to Punjabi Suba and he should 
not merely give something by one hand and 
take away everything by the other. It has been 
said that the educational institutions have been 
taken away. AH the agricultural institutions 
have been j! taken   away.    Then   what   is   
left   to   the 
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[Shri U. S.  Dugal.] 
Punjabi Suba except the name ? If all the 
powers are taken away by the Centre then 
what is the object of creating this Suba? May I 
request you that if you are bent upon taking all 
the institutions, Punjab University and others, 
at least leave the agricultural university of 
Ludhiana to the Punjabi Suba and let Haryana 
have a separate agricultural university of their 
own-I would particularly say, unless 
Chandigarh is made a part and parcel of the 
Punjabi Suba, the people of the Punjab, 
particularly the minority community and 
others, will not rest till Chandigarh is given to 
the Punjab and till it becomes a part and parcel 
of the Punjabi Suba. Without Chandigarh the 
Punjabi Suba is without any soul. What is the 
justification for taking away Chandigarh when 
the entire area is Punjabi-speaking ? And the 
Boundary Commission itself is not very sure 
about it; there is a majority vote and I would 
say that the Boundary Commission has done 
the greatest harm that it could to the Punjabis. 
It has not understood the difficulties of the 
Punjabis; it has not visited the various places. 
They have just given their decision just 
studying the maps. Therefore I would again 
request the hon. Home Minister to look into 
these things and see that proper justice is done. 

One more request. The entire movement led 
by Sant Fateh Singhji has been in the name of 
the Punjabi Suba and I would request the hon. 
Minister to change the name from Punjab 
State to Punjabi Suba. 

SHRI SURJIT SINGH ATWAL (Punjab) : It 
should be Punjab. 

SARDAR RAGHBIR SINGH PANJHA-
2ARI:   No,  no. 

SHRI U. S. DUGAL : Maybe from your 
point of view. 

DR. GOPAL SINGH : The Punjab has a 
history of 2,000 years behind it. How can we 
change it ? This is a communal name.    
(Interruptions.) 

SHRI U. S. DUGAL : As a matter of fact the 
name of the new State should be based on the 
will of the people. Nothing should be forced 
on the public. The Punjabis want, the name of 
the State to be    .     .     . 

SARDAR RAGHBIR SINGH PANJHA-
ZARI: No; certainly not. You are only a  few, 

SHRI    NARINDAR    SINGH    BRAR-.' 
Have a plebiscite. 

SHRI U. S. DUGAL : Merely trying to shout 
from those benches would not solve the 
problems. I would suggest and request the 
hon. Home Minister that we can have a 
plebiscite  on  this. 

SHRI SURJIT SINGH ATWAL : We wel-
come it. 

SHRI U. S. DUGAL: If you welcome that at 
least there is no need to be upset at this 
suggestion. 

SARDAR RAGHBIR SINGH PANJHA-
ZARI: We will face it. 

SHRI U. S. DUGAL : I want to assure you 
that you are not the only person who can face 
things. Everybody can face things and in a 
very different way. 

SHRI NARINDAR SINGH BRAR : He has 
made a very simple suggestion and you cannot 
tolerate even that. 

THE DEPUTY CHAIRMAN : Order, order. 

SHRI NARINDAR SINGH BRAR : You 
should teach us to behave and is this the way 
you are teaching us to behave ? 

SHRI U. S. DUGAL : Madam, it has become 
a habit of Sardar Panjhazari to shout from 
those benches at anybody who fpeaks from 
this side, whether there is any substance in it 
or not. I would respectfully request him to 
weigh the things b:fore he says anything to 
anybody. I take s'rong objection that for no 
rhyme or reason he is trying to put his 
pressure on everybody 

So, Madam, if the desire of the Government 
is to avoid any further trouble, 1 would say 
that the case of the Punjabi Suba should be 
considered, the common Tnks should be 
abolished and the other rights that are due to 
them should be given. 

With these words I support the Bill. 
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on Petitions 

SIXTEENTH REPORT OF   THE   COM-
MITTEE ON PETITIONS PANDIT S. S. N. 
TANKHA (Uttar Pr$l"' desh) :  With your 
permission, Madam, I beg to present the 
Sixteenth Report of the Committee on Petitions. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till II A.M. tomorrow. 

The  House  then  adjour    ' thirteen minutes 
past six c clock til] eleven of the clocl Saturday,  
the    I Oth   1966. 

 


